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thought of. Then, you could give
enough food to the country. As has
been pointed out by the Prime Minister
there can be mo real stable industrial
economy in this country without a sta-
ble agricultural basis.

For finding funds for further deve-
lopment in irrigation works, one would
say that we are already lacking funds,
we are already running into deficit and
deficit economy has become the order
of the day. I am not an economist to
discuss the wisdom or otherwise of a
deficit economy. I would only suggest
diversion of certain funds from certain
other aspects to irrigation.

Shri B. S. Murthy : From what sec-
tions?

Shri Ramachandra Reddi.: My hon.
friend Shri B. S. Murthy will kindly wait
for a minute and hear me. The amount
that has been provided in the Second
Plan for irrigation is Rs. 381 crores.
It must be possible if proper attention
is paid and proper anxiety is shown
to provide more funds for that. In re-
gard to the N.E.S. a sum of Rs. 200
crores has been provided. Everybody
who is acquainted with the work of the
N.E.S. would feel that the money that
is provided for them may not be pro-
perly spent. With so many factors
working there, with so many faulty
ideas and thoughts prevailing there,
with mere publicity-mindedness that is
going on in those areas, it may be a
waste if this sum of Rs. 200 crores is
going to be spent on them. Perhaps
it will be more profitable even to those
areas to provide more of irrigation faci-
lities and communications than mere
national extension schemes.

Mr. Deputy-Speaker: Is the hon.
Member likely to finish or he would
like to continue ?

Shri Ramachandra Reddi: I would
like to have five more minutes.

Mr. Deputy-Speaker : He may con-
tinue tomorrow.
Private Members' Business now.

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS
FIFTY-FOURTH REPORT

Shri Negeshwar Prasad Sinha (Hazari-
bagh East) : I beg to move:
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“That this House agrees  with
the Fifty-fourth Report of the
Committece on Private Members’
Bills and Resolutions presented to
the House on the 23rd May, 1956.”

. Mr. Deputy-Speaker : The question:
is:

“That this House agrees with the
Fifty-fourth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to  the
House on the 23rd May, 1956.”

The motion was adopted.

RESOLUTION RE. CEILING ON
INCOME OF AN INDIVIDUAL

Mr. Deputy-S : The House will
now resume further discussion of* the
Resolution moved by Shri Bibhuti
Mishra on the 27th April, 1956 2

«This House is of opinion that
Government should take suitable
steps immediately to fix a ceiling on

the income of an individual.”

Out of four hours allotted for the
discussion of the Resolution, one hour
and 29 minutes are still left. Shri N.
Rachiah may continue his speech.

Shri N. Rachiah (Mysore—ReserVed
_Sch. Castes) : The other day 1 was

aking about the implementation  of
Panch Shila to external affairs. 1
wanted the spirit of Panch Shila to be
implemented internally in our soclety
by way of according equal economic
justice to the citizens of our country.
Article 38 of the Constitution says:

«The State shall strive to pro-
mote the welfare of the people by
securing and protecting as effective-
ly as it may a social order in which
justice, social, economic and poli-
tical, shall inform all the institu-
tions of the national life.”

Further, sub-clauses (c) and (d) of
article 39 state :

“(c) that the operation of the
economic ‘system does not result in
the concentration of wealth and
means of production to the com-
mon detriment ;

(d) that there is equal pay for
equal work for both men and
women ;"
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I am quoting all this to show that
the framers ‘of the Constitution desired
that in a poor country like ours there
should be economic equality between
man and man. It need not be absolute,
but there must be an economic standard
approved for all the citizens of the
country, so that he should live peace-
fully and happily with a harmonious
attitude towards his fellow citizens. And
as such, apart from our Government
and the Congress High Command de-
claring that there should be a socialist
pattern of society, the Constitution it-
self aims fundamentally at the estab-
lishment of a socjalist pattern of society.
That means unless and until we achieve
economic equality, our dream of rea-
lising a socialist pattern of society will
be only in the air or in the document.

Next to that I would refer to page
32 of the booklet entitled “Indian Agri-
culture in Brief” issued by the Agricul-
tural Ministry, where it deals with
incomes and expenditure and indebted-
ness of agricultural labour families. The
figures of indebtedness for a family are
from Rs. 17 to Rs. 347. This debt is
a burden on every agricultural family.
The agricultural labourers form at least
50 per cent of our population. At least
18 to 20 crores of people are not eamn-
ing enough to live upon, and they have
to incur debts for their maintenance
and livelihood.

In the Second Five Year Plan, while
dealing with reduction in inequalities,
it has been said :

‘There are existing inequalities
of income and wealth which need
to be corrected and care has to
be taken to secure that development
does not create further inequali-
ties and widen the existing dispari-
ties.”

The process of reducing inequalities
is two-fold : firstly to raise the income
at the lowest level and secondly to re-
duce the income at the top level. My
amendment refers to the latter part of
this process. There must be a reduction
of income at the top. My amendment
seeks to reduce the salary of the officers
in the country to only Rs. 1,000 per
month. By all means the Government
can pay Rs. 10,000 per month to them
if the common man does not suffer.
‘When the cdmmon man who is the
source of all revenue of the country is
not having even bare subsistence, with
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what right or face can we pay Rs. 2,000
and Rs. 3,000 and sometimes Rs. 4,000
per month. Our own Prime Minister who
is the head of the country, and who
is very popular in the entire world, gets
only Rs. 2,250 per month whereas some
Governors get Rs. 4,000, Supreme
Court Judges get Rs. 5000 and even
some I.A.S. officers, who .might have
failed several times in B. A. class, get
Rs. 1,800 to Rs. 2,000 per month.
Apart from that, they are officers. If I
will not be mistaken, they are exploit-
ers in our society. An officer should have
a sense of self-sacrifice and service to-
wards his fellow men Simply because
he is an officer, he gets such a high
salary while millions of people are
suffering for want of accommodation,
employment etc.

In Mysore after the integration of
the administrative and police services
with the All-India Administrative Ser-
vice and LP.S., an officer who was get-
ting Rs. 600 now gets Rs. 1,600 per
month. An officer in the police depart-
ment who was getting Rs. 500 now
gets at least Rs. 1,200 per month. But
he is doing the same work, and he is
not even transferred from the State to
another. I do not know what sort of
all-India service it is. If it is an  all-
India service, he must have been
transferred to some other place, because
we must mculcat; in the mind of such
an officer that he belongs to the entire
country and he must be prepared to go
to any part of the country and serve.
But an officer is kept at the same place,
doing the same work, exploiting the
poor people and he is being paid high-
er salary and increments and all that.
What is this ? If the national income is
Rs. 4,000 crores instead of Rs. 400

. crores, by all means let the officers

including the I.A.S. be paid Rs. 2,000.
I do not grudge. But we must look
into the condition of the common man,
the worker, particularly the agricultural
worker, and as such I appeal to the
Government to accept the principle of
this Rseolution. It is a very good Re-
solution.

In England, Germany and  other
countries, an agricultural -worker is
assured of employment all through the
year except on Sundays and declared
holidays. In England and Germany he
gets Rs. 3 an hour and ‘he has = work
for at least 9 hours. That means not
less than Rs. 27 per day he gets there.
In our country the vested. interests are
exploiting the poor people who form
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the bulk of the nation. There is every-
thing for one’s greed. But we find no-
thing for one’s need in our country.
Here there is forced labour. There is
free labour prevalent in our country ;
there is no minimum wage fixed for
the agricultural labour. As such, while
recognising the per capita income or the
standard of living economically we must
base our calculation with reference to
the common man. When the people are
suffering in this way, I am sure no
officer should be paid more than
Rs.-1,000. per month. The Mysore
Assembly has passed a resolution that
in Mysore State no officer should be
paid more than Rs. 1,000 per month.
That is a resolution passed by an elec-
ted representative assembly, and as
such I very strongly support the resolu-
tion moved by Mr. Mishra and I hope
the Government will accept the prin-
ples underlying this resolution and ac-
cept the spirit and the principle of it
with immediate effect in the best interests
of the country and the poor man of our
society, or, I regret the Government to
accept my substitute resolution.

Shri Radha Raman (Delhi City) : May
I seek your permission to move an
amendment which I have tabled to this
resolution ?

Mr. Deputy-Speaker: It is too late
now.

Shri H. N. Mukerjee . (Calcutta
North-East) : Mr. Deputy-Speaker, it
is with great pleasure that I to
support the resolution which has been
moved by my hon. friend Shri Bibhuti
Mishra. On the last occasion when this
resolution was discussed, I could not
be present, but I have read carefully
the proceedings of that day and I found
that Shri Mishra had given quotations
galore from Gandhiji's writings and at
the same time he had shown in his at-
titude a down-to-earth realism which we
have come to associate with those who
have done work for the national move-
ment in the countryside. I could not
agree with all his suggestions as being

immediately realisable, but, on the
wholc, I feel that he has done a service
by bringing this resolution and trying
to pin down Government to a definite
statement in regard to the position.

I notice also that members from the
Congress Benches like my hon. friend
Shri Satyéndra Narayan Sinha  had
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referred to the very heartening pheno-
menon that on this resolution there was
something like unanimity in the House
and I am sure that if we can deduce
from previous debates of a similar cha-
racter like the resolution on a second
Pay Commission demand which was
brought forward by my hon. friend
Shri D. C. Sharma and was unhappily
defeated by a certain combination of
circumstances, -if we can deduce  from
previous resolutions of a similar nature,
I can take it that on this occasion also
there would be unanimity in the House.
And that is why I want the Minister
to come forward and tell us very
definitely what steps, if any, Government
are going to .

I notice that questions have  been
asked in this House in recent months
on two occasions : on the 23rd  of
November last year when the Minister
of Finance replied that the recom-

* mendations of the Taxation E

nquiry
Commission regarding the fixation of a
ceiling on individual incomes had not
been taken a decision upon by Gov-
ernment up to that time; and then onm
the 2nd of March this year the Deputy
Minister of Finance said that Govern-
ment have accepted in principle the
desirability of reducing the disparities
in incomes and wealth and appropriate
fiscal and other measures have
taken and will be taken from time to
time in pursuance of this objective.
Since then we have got the report of
the Planning Commission and we have
also got the speech of the Prime Minis-
ter in the other House.

It was rather surprising that in the
other House the Prime Minister made,
what he called an unpremediated
speech. He found that everybody who
had spoken in the other House, with
one minor exception, had supported a
resolution substantially similar to the
one before us, but he intervenes un-
premeditatedly only in order to see
that the resolution was withdrawn. 1
consider this kind of thing to be moral
coersion. I consider that it-is up to
Government to tell us what concrete
measures are going to be taken when
there is so much feeling in the House
and in the country and if the Finance
Minister is serious, he has got a num-
ber of amendments also suggested on
this occasion, he might tell us which of
the amendments, perhaps with  some
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little modification, he can accept. 1
want Government not to get away
from this responsibility. It is very im-
portant that on this issue a definite
decision is taken by Government and
announced to the country. As far as I
am concerned, I would like not only a
ceiling on income but also a floor.

The House is very well aware of the
demand of industrial labour that no
worker should get less than a wage
of Rs. 100 a month. We all know also
the distressful conditions of primary
school teachers who get hardly Rs. 40
to Rs. 50 per month. for whom the
Education Ministry in spite of a great
deal of consternation can hardly find
the necessary money. The Prime Minis-
ter told us only the day before yester-
day that the road to equality is not by
some artificial fixation, but by a hun-
dred paths which gradually bring that
about. He opposed the idea of an auto-
matic ceiling. Now, if we are not go-
ing to have an automatic ceiling, let
them let us know what exactly are
the concrete measures they propose to
take like capital gains tax, or the
mopping up of dividend beyond a cer-
tain limit and that sort of thing. It is
no good saying : . .

TR OUT: T FUT 9 ANy |

How long are we going to move in
this absolutely slow smail’s pace, which
will get us nowhere, and in the mean-
time all kinds .of things are happening ?
The Prime Minister speaking in the
Rajya Sabha said that it may be psy-
chologically satisfying to see that some
people who flaunt their wealth in a vul-
gar manner do not do it, but you have
to raise the level of the people as a
whole. And how can you do it ? Only
by much greater production of wealth
in the country. I consider this harp-
ing on greater and greater production
of wealth as the be-all and end-all of
our activity to be a dangerous formula-
tion.

Ever since we have read about socia-
list theory we have found vested inte-
rests coming forward to say that social-
ism is a system which removes all
incentives towards production and since
we cannot have a dead level of poverty,
socialism- is taboo. This is the classical
argument against socialism. And now
we find the Prime Minister, who is
the exponent here of the idea of
socialistic pattern of society, harping
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merely on production. But he has to
conceive that it would be psychologi-
cally satisfying to see that the vulgarity
of wealth and the disparities of income
are removed. Let us do something about
that here and now.

The Pay Commission reported in
1947—my hon. friend Mr. Gadgil is
there to give us much more information
of a first-hand nature—that our services
need not be paid more than a
maximum of Rs. 2,000 a month. Now,
what do we find? I looked up the
Budget papers supplied by our Finance
Minister this year and I looked up
the Commerce and Industry Ministry
and 1 found one Secretary gets
Rs. 48,000 ; one Joint Secretary  Rs.
36,000 ; five Deputy  Secretaries
79,700 making a total of Rs. 1,63,700
for seven persons. And I found that 314
Assistants. Clerks, etc., get Rs. 6,45,700
and 137 Class IV establish get Rs.
59,100. Now, I may be told that they
get a lot of allowances, but we know
from the Audit Report which has come
to us lately, how allowances are receiv-
ed by the higher officers and how the
privilege is abused in so many flagrant
cases. We find, therefore, that the Secre-
tary gets Rs. 4,000 a month, while a
Class 1V servant gets a salary of less
than Rs. 40 per month on an average. It
ts a ratio of 1: 100. This is vulgarity.
This is something which gives rise to
ostentatious living. How can we tolerate
this kind of thing ?

I know we have been told, and the
Prime Minister has said that merit
has to be rewarded properly. I know
we have been told that if we  want
the right type of public servants, we
must give them the proper kind of
inducement. What is the kind of induce-
ment which is necessary for the right
type of public servants in our country?
We do not want an approximation to
what the British introduced in  this
country as a heaven-born service, and
we do not want people with overween-
ing ambition in monetary matters be-
coming high-up officers in our State.
We want people who would consider
service and recognition of their service
as their real reward. We have been told
that many officers of Government run
off to the private sector, where they
are much better paid. I would say it
would be good riddance if those officers
run away, because those who do not
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have that kind of social responsibility
have no business to function as  the
officers of the kind of State which we
want to have. Our officers, even those
who are high up the ladder have no
right to anything more a comfortable
living. And if in 1947, the Pay Com-
mission could suggest that we should
not pay our higher officers more than
Rs. 2,000 at the maximum, then
there is no reason why today a gesture
is not made. It would be psychological-
ly satisfying, to quote the words of the
Prime Minister himself, and the main
problem of the prosecution of the Plan
is this question of psychological satis-
faction. The Finance Minister may
dismiss me as a person who talks all
kinds of nonsense in an emotionally sur-
charged manner. But Shri Bibhuti
Mishra is a highly respected member
of the Congress Party, with direct con-
tact with the people, and a long record
of service to the people, and he comes
and tells us. ..

The Minister of Finance (Shri C. D.
Deshmukh) : The hon. Member also is

highly respected by me.

Shri H. N. Mukerjee: 1 feel that
after all when we find this demand be-
ing put forward from different angles
by different sorts of people, Govern-
ment should come and tell us what
-exactly is proposed to be done about it.
I find that Professor Kaldor, whom
presumably Government had invited to
give his views in regard to the financial
position of our country calculated that
there is income-tax evasion to the extent
of about Rs. 300 crores. Now, this
might be a figure on which there would
be controversy. Then, he suggested re-
duction of luxury goods consumption.
He suggested that there was sufficient
-economic potential in India, and if only
the tax-structure was modified, and if

only the kind of imposition by way of

.excise duties, which the Finance Minis-
ter seems to be fond of, was altered
altogether, then, we can have a very
different kind of society.

We have tried to point out on many
.occasions how from different angles we
can bring about a better redistribution
-of wealth, and how we can try to
aim at having both a ceiling as well
as a floor. It may be that we cannot
have a ceilin%u fixed here and now
straightway, t here and now, Gov-
-ernment have got to make certain very
definite decisions. In view of all these
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things, I suggest that this resolution is
taken more seriously than it has been.
I wish also to refer to the glee, the
jubilation, with which big business re-
garded the virtual renunciation by Gov-
emnment of the idea of ceiling on in-
comes. In the Special Budget Number
of The Eastern Economist, there was a
chapter entitled ‘The taxes that failed’.

Yy were expecting certain taxes to
be imposed, but they were not. Then,
there is another chapter called ‘Ceilings
on incomes’. It says in the first sen-
tence :

“Among other things which fail-
ed to turn up in the budget...”

It was expected to turn up—

“...is the question of ceilings
on incomes, which has almost be-
come an accepted part of the pro-
gramme of the socialist pattern to
emerge under the Second Five Year
Plan.”

Then, it goes on gleefully to say
how the arguments of the private sec-
tor have been accepted, and how Gov-
ernment are now behaving in a very
different way.

I therefore wish to request the
Finance Minister to be good enough
to consider very seriously what are
going to be the psychological repercus-
sions on the country, if Government
merely dismisses this kind of resolution.
That is the most important part of it.
It is no good merely having paper
plans. You have got to get them exe-
cuted through the co-operation of the
people. You cannot enthuse the people,
unless the people get the idea that
something really serious is being done.
And surely, there must be an attack on
the vulgarity and ostentation which
goes with the kind of income-making
which prevails in certain sectors of our
sogiety.

We remember very well when a lead-
ing fiancial wizard was suddenly in the
bad books of the Finance Minister
and a warrant of arrest was issued, and
then he was taken to jug, what happen-
ed ? His son-in-law suddenly popped up
from somewhere. - and he produced
Rs. 2% crores as security for that per-
son’s being out on bail. This kind of
things happens. We do not know the
amount of capital gains which these peo-
ple are stowing away, heaven knows
where : we do not knmow. This kind of
thing is going on.
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We must do something in order to
bring about a redistribution of the as-
sets in our country. That is why 1
suggest that if the Finance Minister can-
not accept the resolution—I do not
think he can accept the resolution just
as it is—there are so many other amend-
ments, let him suggest a slight altera-
tion perhaps in some of these amend-
ments, and let him accept it. Let him
come forward to make a gesture, with-
out which the consequences on the
country would be disastrous.

Shri Gadgil (Poona Central): I
thought that no argument was really
necessary for supporting this particular
resolution. As stated by my hon. friend
Shri H. N. Mukerjee, Government are
practically committed to the principle
of putting a limit or a ceiling on indi-
vidual income.

The Taxation Enquiry Commission
also had made certain suggestions. Per-
haps, the House remembers that in
1953, 1954 and 1955, whenever 1 had
the opportunity to speak on the budget
and the financial proposals of Govern-
ment, I insisted on this particular point.
The general atmosphere in the country
was so conductive that . The Eastern
Economist really felt surprised when it
found that there was no mention of
ceiling on individual income.

The House and the country  have
already voted the major premise  of
socialism. They have also voted the
minor premise that inequalities in in-
come are inconsistent with that high
ideal of socialism. Courage and consis-
tency require that effective steps should
be taken to achieve this. Socialism is
not a philosophy, so far as I am able
to understand it. It may be philosophy
in the initial. stage, but today it is a
programme. )

Therefore, it is necessary that you
must say that by these following
methods, you are going to achieve it
substantially year after year. Whether
your annual plan is fiexible or inflexi-
ble, I am not concerned with. It is dan-
gerous, having once accepted the princi-
ple of socialism, to allow it to hang in
the air, and allow greater and greater
expectations of prosperity and a gene-
ral feeling of equality in the country
to grow up. That is what has exactly
happened.

In the first place, it is not that Gov-
emment or those who are responsible
for economic thinking in this country
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do not know how to effectuate it. It is
not that at all. But somehow or other,
some people, at any rate, are obsessed
with the idea that if a ceiling is accept-
ed, then the production wilt be affected,
and they think that it might affect capi-
tal formation, it might affect incentive
and so on. I have got a feeling, that
whether consciously or unconsciously,
the planners are trading social justice
for capitalist production.

4 PM.

The primary concern is social justice.
And when I say that they are trading
social justice for capitalist production,
I hope that the House fully realises
the implications of what I say. As
regards the Plan, about which I shall
speak tomorrow if I get an opportunity
or later on, the fact remains that the
common man is still confused and
thinks that if the result of the First
Plan is that the poor have at least re-
mained poor or have become poorer
and the rich have become richer—that
is'a certainty—he has no interest in it.
Now, if the Second Plan is going to
be the same, then what interest has he?
If 1 find that I am where 1 was, that 1
was born with poverty, I live in poverty
and if I am to die in poverty, what con-
cern have I in this country and its pros-
perity, when it means the prosperity of
the few ? Out of the income tax-payers
round about 6 lakhs in a population of
34 crores, about 160 or 200 earn so
much that there is no limit. I cannot
understand socialism except in terms
of equality not only of opportunity but
substantjal equality of earning. This is
exactly what is being prevented from
effectuating in the present economic dis-
pensation that has been, so to say
accepted by the Government.

Is it impossible to put a ceiling on
income? I suggested on one occasion
Rs. 30,000 exclusive of taxes. Now, to
that extent, Rs. 30,000 is itself an in-
centive. How many people are  there
in this country who' are earning more
than Rs. 30,000 ? Might be two lakhs
or three lakhs out of a population of
34 crores. Therefore, do not make much
of the proposition of incentive. There-
fore, the approach must be two-fold.
First, créate conditions in which in the
economic sphere of the oolmtrty, there
will not be concentration of wealth
in a general way. The second approach
is that individuals will -not get beyond
a certain limit, for any economic power
or surplus in the hands of an indivi-
dual is definitely anti-social. A rupee
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surplus is, so to say, an order ue
on the labour of the community. If I
have a rupee, to that extent I can
order my hon. friend, Shri C. D.
Deshmukh, to work as Finance Minis-
ter. If I have a rupee, I can ask a
taxi-driver to run his taxi for me. In
other words, this money is the power
over social labour and in 99 cases out
of 100 excess of it is used to the detri-
ment of social welfare as a whole.

1 am, therefore, submitting that in
the Resolution which has been moved
by Shri Bibhuti Mishra, he has just
asked Government to take some effective
steps. He has not said that Government
should take this step or that step. But
I am suggesting a little more than
that. You must nationalise the main
instruments and means of production.
Otherwise, there is no meaning in social-
ism. It is no good telling me that they
are old junk. If they are old junk, pay
them compensation at that rate or no
compensation at all. If they are really
self-paying, take them over. I do not
think there is a single industrialist who
will run a junk concern unless he is
certain that he is getting quite a  lot
out of it.

Vidoor, a well known writer, wrote
only two days ago in the columns of
the Times of India—I know him per-
sonally ; he is not a socialist ; if possi-
ble, I would describe him as complete-
ly indifferent to socialism—but a realist
has come to the conclusion that the time
has now come to have strategic indus-
tries, main industries, under national
ownership and control ; otherwise, what
you have promised in the Constitution,
what you have promised from time to
time by various statements from Official
Benches and from party platforms will
never be performed.

Individually, therefore, you have to
control, dividend, you have to control
wages, you have to control rent. These
are the three normal sources, as an
economist would tell us. So far as rent
is concerned, the problem of the land-
lord is being solved, though not very
satisfactorily. So far as wages, earnings
and salaries are concerned, I had the
opportunity, while I was a member of
the Central Pay Commission, just to
see that some advanced thought, some
progressive thought, was embodied in
the recommendations of the Central Pay
Commission. We, therefore, laid down
that there should be a limit beyond
which the government servant ought not
4—139 Lok Sabha
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to get. What happened to those recom-
mendations is certainly well known.
But the time has come to revise
that, not only in the interest of those
who man the services, but in the inte-
rest of the whole country, in the con-
text of certain ideals and certain princi-
ples which we have accepted in the
Constitution and of certain moral res-
ponsibilities which are now laid on
our shoulders.

We talk of our great preamble. May
I tell you, Mr. Deputy-Speaker, that
the latest book on political science by
Sir Edward Barker has praised  our
preamble to the skies? We feel proud
of it, that after two years of discussion
in the Constituent Assembly, we could
evolve a preamble to our Constitution
which should be the object of respect
and adoration all the world over. Now,
let us implement that. If we are serious
about implementing that, it is impos-
sible to avoid nationalisation of most
of the industries.

Therefore, when such a humble
Resolution js put before the House,
when the Government are morally com-
mitted to this principle, we should
implement it. I was very sorry to read
the speech of my great leader in the
other House. I do not want to comment
on it. Shri H. N. Mukerjee said that
it was delivered just on the spot. Again,
I should like to assure Shri H. N.
Mukerjee that he is not dogmatic in
the sense that he does not say that there
should be no ceiling. He said it should
come under the circumstances here and
there and gradually. But the time has
now come when from nebulous think-
ing, we must come to some precise
statement so that people will have faith
in our promise. We promised them
this, we promised them that. After 8
years of independence, hundreds of vil-
lages are there without adequate drink-
ing water supply. As regards literacy,
we have done very little, though we
have undertaken the responsibility to
provide free primary education within
a period of 15 years. Most of the
period has gone. We are just a little
ahead of what we were in 1947. Here
is a test of earnestness of the Mem-
bers of this House, whether they want
to give a fair deal to the population
which has remained in poverty over
ages.

Asoka came and he built stupas ; the

people continue to remain poor. The
Mughals came and they built the Taj
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Mahal and red fortresses; the poor
continued to be poor; The Britishers
came ; they built highways and railways
with the result ‘that poverty travelled
from Bombay to Delhi,-from Madras
to Calcutta and so on, but poverty
remained. Now, having given them
franchise, having made every one of
them politically equal to the other, are
you going to tell them, ‘You are equal
when you cast your vote, but you are
not equal as soon as you leave the pol-
ling booth ?” Let us credit them with
some sense of consistency ; let us cre-
dit them with some political consequen-~
ces. They are gradually awakening
to the power they have. When they
find Gadgil going to them, when they
find the great Prime Minister going to
them, when they find the great Finance
Minister going to peasants at Roha and
asking them, “Will you kindly vote for
me, so that I may become a Minister 7
it means that the power to make Minis-
ters remains with them, with the elec-
torate and not with anybody else.
They have really become the masters of
this country. How are you going to
deny them their birthright of a decent
living ? That is for you to decide. Give
them at least a proof that the tall pop-
pies will not grow taller. I am  non-
violent enough not to say ‘cut them off’
—I do not want to say that especially
in the context of the Buddha Jayanti
celebrations. But the process of level-
ling up is so slow and there is no bar,
no ban, on the other hand on accumu-
lations by the rich that they continue
to grow while there might be a little
addition here and there at the lowest
level. We are told that in the next five
years. Rs. 50 will be added to the ave-
rage national income of the individual.
As I have worked it out, it comes to
half anna a day. This is the average.
A considerable portion of the popula-
tion is far below the average and a
small portion is so much above the
average that if you work at this rate,
socialism will not be realised not only
for 20 years but for 200 years. How
long are you going to keep them in this
way ? Give them at least this little
proof that you mean business, that
whatever happens, we will put a ceiling.
I have not suggested now that it should
be Rs. 30,000, or anything else. While
talking on one occasion, the Finance
Minister stated that we have already
taxed 144 annas in the rupee. Why not
tax a little more and make it 154
annas ? '
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- The Deputy Minister of Finance (Shri
B. R. Bhagat): How does the figure of
Rs. 50 a year work out to half an anna
a day ? It comes to 24 amnas, accord-
ing to me.

Shri Gadgil : Rs. 50 is for five years,
which comes to Rs. 10 per year, that
is, 12 annas a month. If the hon. friend
will work it out further, he will get my
figure. I am not a great mathematician,
but I am fairly accurate in this. The
hon. Prime Minister stated the other
day that “the average national income
will go up to Rs. 331 from Rs. 281.
The main point is that the people want
convincing proof that you mean busi-
ness, that you want to give a fair deal
and that you see that the economic
institutions and political institutions in
this country are not to work in such
a way as to make the rich more rich
and the poor, if not less poor, keep
them as they are. That is the test.

This resolution is very simple .and,
particularly, the amendment of Shri
Bhagwat Jha Azad is so accommodating
for the Government that they can just
think about it. It is necessary that they
must give up nebulous thinking and
come with a definite statement and a
programme when this will be imple-
mented and how this will be imple-
mented.

Shri B. S. Murthy (Eluru): I rise to
support this resolution. In supporting
it, I want to tell the Minister and the
Government that the time has come
when they should be bold to take cou-
arge in both hands and say that they
are prepared to put into force the pro-
fessions they have been making all
these years. It was many years ago
that the Congress passed a resolution in
Karachi stating that nobody should get
more than Rs. 500 a month. After
having got our Independence, many of
us thought that this resolution in some
modified form will be brought into
force. But unfortunately, as Shri Gad-
gil has now been telling us, the rich are
being helped to become richer, and the
poor are being repressed to become
more poor. After all, the resolution does
not ask for anything spectacular, any-
thing grand. It only says “take suitable
steps immediately to fix a ceiling on
the income of an individual”. In one
sector, the agricultural sector, the
Government has come forward asking
all the State Governments to fix a ceil-
ing for the ownership of land. Many
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State ‘Governments have already fixéd
the ceiling on land. Having asked the
State Governments to proceed to fix
a ceiling as far as ownership of land
is concerned, Government, I do not
think, will be justified in trying to skip
over the other important sectors—trade
and commerce, Therefore, having com-
mitted themselves to this principle of
fixing a ceiling in some form or the
other, as far as the cultivator, as far
as the landlords are concerned, Govern-
ment must do something as far as the
other spheres of industry and com-
merce are concerned.

Again, in this country, we have
poverty, disease, illiteracy and casteism
—the most irrepressible enemies  to
human happiness. All these are dueto
the fact that there are 90 per cent of
the people who are poor. My hon.
friend, Shri Gadgil, was telling us that
there are people who have not even
two square meals a day. I say there
are people in India today who are not
even having one meal a day and not
even a raiment to cover their shame.
If this is the state of affairs, I do not
know how the Finance Minister will
be able to tell us that on the one hand
they want us to work for more pro-
duction and more employment in the
Second Plan. We want more produc-
tion, no doubt, and more employment
also, but what is the idea of the Gov-
ermnment ? How are Government pre-
pared to see that poverty is rooted out ?
Unless the ceiling is fixed, poverty can-
not be rooted out; unless poverty is
rooted out, disease cannot be rooted out.
Again in India. casteism is being nur-
tured on capitalism. Therefore, some-
how or other we must have an axe laid
at the very roots of capitalism, and 1
hope that the Finance Minister will be
able to tell the House. and through this
House the 36 crores of people, who are
looking to what sort of socialist pattern
we are going to have, that Government
are prepared to take courage in both
hands and fix a ceiling. That ceiling
must be such that in the course of
the Second and Third Five Year
Plans, people will not be beggars,
but will be wage-earners, the wage
being such that the worker in the
factory and the labourer in the field
will be feeling that they are not only
in a free India but also have a real
socialist pattern of life. I think Govern-
ment should be prepared to come for-
ward and say that what they meant
about the First Five Year Plan and
about the Second Five Year Plan was
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not mere words but translating them
into deeds. And- the proof i3 by taking
the decision to fix a ceiling on the
individual income.

‘Shri C. D. Deshmukh : I think it was
necessary to have a perspective for a
consideration of a resolution of  this
kind, and fortunately that perspective
is furnished to us by the presentation
of the Plan. What exactly is the Plan?
It involves a process of production and
investment, and a process of develop-
ment, that is to say, the functioning of
social services to the community in
general and to the disadvantaged section
of the community in particular.

Fortunately, we have been able to
preserve the percentage of the Plan
that is to be spent on social services,
round about 19 or 20, although in
absolute figures. 20 per cent of the
new Plan will mean very much more
than 19 or 20 per cent of the old Plan.
To the extent to which we are able
to devote sums to development, obvious-
ly we are taking positive measures to
remove disparities of income, wealth
and opportunity. That leaves us with
the question of production. I think it
is very necessary that we should dis-
cuss this question in an atmosphere
which, as far as possible, is free from
sentiment or undue zest or obsession ;
because, it is frightfully important that
we do not make a mistake in regard
to the processes of production that we
intend to adopt during these next five
years—taking the view only of the near
future, so to speak, apart from any
perspective that we can have.

It is in this context I think it is
necessary to deal once for all with the
various methods that have been ad-
vanced by my hon. friend, Shri Gadgil.
The best thing to bring about equality
of income and of opportunity is to na-
tionalise most of the instruments of pro-
duction. That means the socialism of
a very very advanced kind in deed
We have given reasons in the plan
why at the present moment we do not
consider that it is practicable and why
we feel that an integrated operation of
the private and public sectors is the
one that the country seems to need.
That is a proposition which seems to
have been accepted even by some
of the Members on the opposite side.
Therefore, I think for the purposes of
this discussion, it is irrelevant to sug-
gest that we better start on the hig
road to socialism and that everything
will wall into its proper place. Obviously
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it will be because then almost everybody
will be a government servant of some
sort or the other. In the otherwords we
shall have a very extensive bureaucracy
and a salaried class generally is more
amenable to fixation of their emolu-
ments than the class which operate in
the private sector. But that is not the
problem that we are dealing with to-
day.

Incidentally, so far as salaries are
concerned, there was some reference of
the Central Pay Commission and some
figures were given of extra-ordinary
high salaries drawn by certain Gov-
ernment servants. The hon. Members
are aware that the pay scales recom-
mended were for new entrants and
those have been adopted by the Cen-
tral Government. It just happens that
we have the residue and the remnants
of the old service and they furnish
these awful examples, so to speak, to
Members of the Opposition. But, one
should not lose sight of the fact that
by and large the recommendations of
the Pay Commission have been accept-
ed and Rs. 2,250 is the highest pay,
apart from the pay of Secretaries which
is going to be about Rs. 3,000—I think
so. According to the Central Pay Com-
mission, Rs. 3,000 is the limit of indivi-
dual pay or salary that has been
recommended.

Here, as I said, we are not really
dealing with the problem of salaries.
As the hon. Members have pointed
out, even if you fix a pay ceiling and
an income is left after taxation, I
doubt, whether there will be any salary
in the public sector which will come
within the purview of that kind of ceil-
ing. Because, in order to get your
Rs. 30,000 or Rs. 36,000 or Rs. 40,000
you should have an income of
Rs. 60,000. I do not know the exact
figure. Therefore, I do not think we
should draw a red herring across the
path and discuss the salaries of public
servants here.

There was a resolution in the Rajya
Sabha which coupled this recommenda-
tion of fixation of a ceiling with another
recommendation that the salaries  of
government servants should be fixed
at a particular level. But that is not
what we are dealing with here. Consi-
dering that our chief source of concern
is production, we have to give all our
thought to this particular problem. By
what means shall we succeed in increas-
ing production, is the first step, the
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second being of course, distribution of
the incomes and the amenities. There-
fore, references to social justice, feel-
ings that the common man has for
capitalist production and incentives,
appeals to the electorate, reference to
tall poppies, appeal for a precise state-
ment of what we are going to do, lack
of earnestness or otherwise, our moral
responsibility, our partiality to private
enterprise or private uplift, are all really
un-businesslike aspects, if I may say
so. We should convert ourselves intoa
committee where all of us are of one
mind that we want to maximise pro-
duction and to maximise the equality of
its distribution. If that is so, let us
forswear all these suggestions and in-
sinuations and so on. We are trying to
address ourselves to this basic task with
as much earnestness and certainly with
greater fervour than the people who
are not charged with the business of
the executive Government. Because,
after all the House will look to us for
the implementation of the Plan. The
House is certainly entitled to criticise
the lines on which we propose to go
but speaking on subjective attitudes, no
one can be more anxious than ourselv-
es to deliver the goods. Therefore, I
would appeal to the House not to in-
dulge in the suggestions that  some-
how or other we are partial or are
overinfluenced by private capitalists.

It is in this light that I would like
the House to read very carefully what
the Planning Commission has said in
detail under this head : ‘Reduction in
Inequalities’ on page 32 in this full
edition of the Plan—paragraphs 19 to
29. It is too long a section for me to
go through but I am quite certain that
some of the difficulties which the hon.
Members have felt in this connection
will be cleared if they read this im-
partially.

The next issue is this. If our pre-
occupation is with production, neces-
sagily we are concerned incentive.
Whether you call that ipcentive or whe-
ther you call it material interestedness, it
does not matter ; it is the same thing.
It is there that psychological considera-
tions come in. Whether they apply to
the rich or to the poor, that is equally
the same thing. I am at one with the
hon. Members when they say—I think
Shri Mukerjee said—*“consider the one
fact which will have a psychological
satisfaction on millions of our country-
men, that they are having a fair, square
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deal”. Certainly, that will lead to pro-
duction and so on and so forth. Never-
theless, that does not absolve you from
the duty of throwing incentive in the
sector in which private enterprise ope-
rates. You must satisfy yourself that
the sort of incentive that you leave
there will be enough to draw the best
of the men whom—if you like—reluc-
tantly you are allowing to operate in
the private sector. That is not a matter
which can be decided by mathematical
formulae, nor can it be decided once
for all. It may be that their expecta-
tions of material reward are very im-
portant in the light of their past expe-
rience and as one goes along, as taxa-
tion measures develop, they themselves
will learn to expect a lower order of
reward. What is not possible today—I
am talking of the possibility only in the
light of incentive and production—may
be possible two, three or five years
hence. This is the principal difficulty
in the way of our spelling out more
elaborately what exactly we are going
to do in order to lop off the tall poppies,
if I may borrow that metaphor—in
other words, what one is going to do
in regard to taxation and, in particular,
direct taxation.

One hon. Member—I think Shri
Mukerjee—demanded that, in view of
this near unanimity that is prevailing
in regard to this Resolution I announce,
concretely, here and now, what
steps Government are going to take
in order to remove inequalities. With
all the experience that I have had of
fiscal administration for the last six
years, I cannot for the life of me
think how I can satisfy the House in
regard to all those measures that have
been adumbrated in those pages by the
Planning Commission. How do I tell
them what exactly is the form that the
taxation of wealth will take? How do
1 tell them what I propose in regard to
capital gains ? How do I tell them what
amendments I may have in view in
regard to the Estate Duty Act? Then,
somebody complained—I think it was
in the debate on the Plan—that no re-
ference was made to the excess profits
tax, tax on gifts, tax on expenditure
and a hundred and one other forms of
taxation. I consider, since we are deal-
ing with a planned economy, there are
proper occasions on which one elabo-
rates one’s ideas and puts forward con-
crete measu y ‘concrete mea-
sures’ I understand the Finance Bill.
Do I put about 12 Finance Bills in
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the course of my reply before the hos.
Members of this House ? That is not
possible. The House will recall  that
in the course of my observations ir* the
general discussion on the Budget, I
said that it is not possible for me to
sketch out very much in advance what
the Government is going to do in
regard to the modes of direct and in-
direct taxation. A statement was made

Shri H. N. Mukerjee: May I ask
a question, Sir? In view of certain
doubts having arisen in people’s minds
on account of the Government’s em-
phasis on production at the cost of a
comparable emphasis on distribution,
could you take the House into confi-
dence regarding those steps which you
have in mind and, could you from that
point of view accept some of the
amendments which are worded in such
a fashion that you can conceivably ac-
cept them ?

Shri C. D. Deshmukh: Those amend-
ments’ are not concrete proposals for
taxation. The point 1 am developing is,
we are all at one in wanting to maximise
production. As far as I can see, distri-
bution may be a direct distribution—
that is not very much under our control
except that incomes flow and transfers
and exchanges take place in the com-
munity—but in addition we wish to
spend moneys, which we take from
those who can afford it, on those who
need the amenities which we can pro-
vide out of those funds and those de-
velopment expenditures.

Shri Feroze Gandhi (Pratapgarh Distt.
—West cum Rae Bareli Distt.—East):
How would increase in income-tax
affect the salaries of Ministers in Uttar
Pradesh who get a salary of Rs. 1,250
free of income-tax, plus a car, plus a
free driver, plus a cleaner, plus free
petrol, plus a free house and another
house free in Naini Tal ?

Shri C. D. Deshmukh : Well, it is a
minor matter against this major pers-
pective ; nevertheless, this matter also....

Shri Feroze Gandhi : Same is the case
with private concerns.

Shri C. D. Deshmukh: ........ has
been brought to the front now by the
Comptroller and Auditor General in
regard to taxation on perquisites in
general and, sometime or other, a reply
is due. I should say, generally that
there is a way now of assessing perqui-
sites also. In other words, one can....
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Shri Feroze Gandhi: Tax would be
paid by the State from the public Ex-
chequer. The Ministers in U. P. do not
pays out of their pocket. Whatever is
assessed is paid by the Exchequer.
Therefore, he gets what he used to get,
no matter how much the tax may in-
crease.

Shri C. D. Deshmukh: I have not
quite studied the Ministers’ Salaries and
Allowance Act in Uttar Pradesh. If
what the hon. Member says is true, my
only answer......

,

Shri V. G. Deshpande (Guna) : What
about the Central Ministers ?

Shri C. D. Deshmukh : I cannot an-
swer another question before I have
answered the first one. What I was go-
ing to say is that the State Legislature
is supreme in its own field. The Cen-
tral legislature is supreme in the field
which has been allotted to it by the
Constitution and it would be improper
for me to criticise any legislation passed
by a State legislature in regard to -the
salaries of its Ministers. That is all the
answer that I can give and the same
sort of answer applies to this legislature
also, that constitutionally I cannot go
into that particular question.

What I was going to say is—I have
lost the thread because I was going on
answering questions so lon; there
is one thing that has been brought
in forcibly asa conviction to my
mind and that is, that this House, the
legislatures in the States and the elec-
torate, to which Shri Gadgil referred,
will now be imposing a very very severe
criterion indeed in regard to taxation.
I am free to admit it. I can see the task
of future Finance Ministers getting in-
creasingly difficult only in this sense that
they will have to make sure that they
do not put a pie on indirect taxes, if
there is any possibility of that same pie
being recovered through direct taxation.
Therefore, it is all a question of con-

sidering in the future how one would

behave or how one would arrange these
fiscal matters.

It is also true, what .Shri Asoka
Mehta said, that most processes of
development lead initially to disparities
of income. They have a tendency of
making the rich richer and the poor
poorer. Therefore, unless the Planning
Department and the country are wide
awake all these results will follow. It
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follows even in socialist’ countries like
Sweden. I am told—I think there is a
reference to it in Prof. Kaldor's report
—that. is the case in socialist countri-
es. Therefore, I realise the necessity of
keeping a very wide eye open on how
wealth is accumulating and how it can
be tapped for purposes of better distri-
bution among the community.

So, if hon. Members agree on two
things : firstly, that we should maxi-
mise production, and, secondly, that on
every occasion on which a taxation
measure comes forward they will be
entitled to ask what measures we pro-
pose to take in regard to the profits
that are going to this first category of
profits—that is, dividends, and not wag-
es and rents—then certainly the Finance
Minister concerned will have to  give
a satisfactory answer.

The reason why all these have not
been brought in today is (1), that
we only needed a certain sum of money,
and (2) there are certain forms, I under-
stand, which have still to be examined.
It is quite certain—if I may refer back
to Prof. Kaldor—that it is at our ins-
tance that Prof. Kaldor was asked to
come to this country. We knew he had
written a ‘Minority R ’ in the
Taxation Enquiry Commussion. He was
placed for convenience in the Indian
Statistical Institute, but he has submit-
ted a report to me, to the Finance
Minister, and it is my intention to place
that report before the House before
the end of this session, because I am
anxious that hon. Members should con-
sider everything that that report con-
tains and be prepared with their ob-
servations when ‘we take up the ques-
tion of Plan. I am sorry this debate is
getting mixed up between the Plan and
the ceiling. Both things are one, prac-
tically parts of the same  discussion.
That is why I am saying, I am anxious
that hon. Members should share the
burden of consideration with me. I
am considering Prof. Kaldor’'s report
and I would like suggestions of hon.
Members. I am quite certain that we
shall be able to hammer out something
which will give some little satisfaction to
the House, to all sections of the House
I should say, when the time is ripe for
bringing forward further measures of
taxation. That is all in a general way
that I can say in order to allay the
anxiety of the House that, somehow
or other' the Finance -Minister has
sworn himself only to raising revenues
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by indirect taxation. I have never
said so. What I said was that
one will have to remember all the time
that the people who have incomes
over Rs. 4,500 in this country are, say,
1 per cent or a little less than .1 per
cent. People who have incomes of
over Rs. 60,000, after payment of tax-
es, would hardly exceed 450. We can
deal with them. Therefore, I say, that

after we have done all we want to do.

with these people, who are, so to speak,
our commission agents in increasing
production, it may be that in view of
the large volume of taxation-.that we
have to raise, we may have to ask the
common man to spare some promised
current consumption in the way of either
taxation or borrowing or saving. That
is all I have said. I have never said
that we shall confine ourselves exclusive-
ly to indirect taxation and that I feel
that the limit of direct taxation has been
reached. In my own mind, there is not
even a vestige of feeling of that kind.
I very readily accept the fact that there
will be larger and larger surpluses in
the hands of the well placed and advan-
taged individuals, companies and firms
which the community is entitled to tax.

While I have the opportunity, I
might say that so far as the method of
raising surpluses is concerned, it is no
good deluding ourselves with the feel-
ing that if some gets into the hands
of a few people as surpluses, or if it
gets into the hands of a few people as
surpluses, or if it gets into the hands of
a very large number of people in small
driblets, both are the same thing. They
are not. So far as surpluses are con-
cerned, it is easier (a) to locate them

and (b) to tap them if they go into’

the hands of a few persons. Therefore,
the process that I have indicated should
not be difficult. If, on the other hand,
surpluses or these additional incomes
—these get distributed in  very small
doses or driblets or thimblefuls all over
the community, it is almost certain that
it will be absorbed in additional con-
sumption. Therefore.....

Shri N. B. Chowdbury (Ghatal):
Monopoly should be developed.

. Shri C. D. Deshmukh;: That is not
the argument. The argument is, there-
fore, onc should not have an oversim-
plified feeling in regard to this tragic
dilemma to which the hon. Member re-
ferred. One should take steps. If in-
comes or amenities are being distribut-
ed, to that extent, one should make up
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one’s mind that it will be almost im-
possible to tap them except through
small savings or voluntary acts of self-
abnegation on the part of the holders
of these incomes. But, so far as these
surpluses are concerned, I say that I
do not anticipate any great difficulty in
either locating them or devising suit-
able measures, if a little time is given
to us, to tap them for the purposes of
the community. This is e general
philosophy of this matter.

In view of this, my difficulty is, I
cannot accept the resolution in the form
in which it has been put forward. I
need not make it clear, I hope, that
Government wholeheartedly accept and
intend steadily to pursue the objective
which underlies the Resolution namely
a progressive reduction in economic
inequality, and if there is any satisfac-
tion to the House that we should
give at least token indication that we
are at one with them in spirit, I am
prepared to accept the amendment
which has been suggested by Shri
Bhagwat Jha'Azad so that we at least
stand committed to the principle. The
gap has been narrowed a little, shall
we say, between the advanced thinkers
and ourselves.

Shri Gadgil : I will still go ahead next
time.

Shri C. D. Deshmukh : It is possible
to spin out this matter and go into plati-
tudes which are well known as to what
planned development means what capi-
tal formation means, and how man was
not born equal, how his capacity, etc.,
are unequal and so on. But, I shall
not take the time of the House by stat-
ing most of these platitudes. Nor shall
1 mention, except very briefly, the steps
that have already beem taken by the
Government in the same direction :
land reforms, although many hon.
Members find fault with them, regula-
tion of rents, control of money-lending,
re-organisation of rural credit, amend-
ment of the Company law, nationalisa-
tion of the Imperial Bank, life insurance
and so on.

The only other issue is this question
of . the expansion of the public sector
or expansion of state-trading and so
on in order to tap some of these profits.
There, again, dimensionally, we  may
not be able to satisfy the House. I am
a great believer in Chanchupravesh,
in making a small beginning which
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could be broadened and widened as
opportunities offer themselves—thin and
of the wedge. There has been some re-
ference made to the Taxation Inquiry
Commission’s report. I do not think
hon. Members have really studied it
because, otherwise, they would not
use the word immediately. I would like
;o read—I do not know how much time
have.

Mr. Deputy-Speaker : His time is up.

Shri C. D. Deshmukh : In that case,
I would not read. I would only say
when I place the report of  Professor
Kaldour on the Table, which I hope
to do in about two or three days, hon.
Members should study not only what
he says about taxation, but also what
he says about ceiling on income. I
have no time to read it today. When
they read it, I think they will agree
with me more than ever that all that
we need do at the moment, is to accept
the amendment moved by the hon.
Member Shri Bhagwat Jha Azad.
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Shri C. D. Deshmukh : During the last
month or so, about a thousand peasants
have been to me and I do not believe
that a single captain of industry has
been to my place.
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Mr. Deputy-Speaker : Now there is
the main Resolution and there are the
amendments. I am going to put amend-
ment No. 3 standing in the name of
Shri Bhagwat Jha Azad, and if this is
carried, perhaps there would be no need
to put any other amendment to the
vote of the House.

Shrimatt! Rena Chakravartty (Basir-
hat) : This is absolutely different from
the Resolution.

Mr. Depaty r: But this is in
substitution of the original one, and if
this is accepted. , , .

Shri V. G. Deshpande : On a point of
order. The amendment which is substi-
tuted for the Resolution should have
some relation to the original Resolu-
tion. The original Resolution refers to
ceiling on income, and this refers to
only the removal of disparities. I think
this is a separate Resolution and not an
amendment.

Mr. Deputy-Speaker : This question
cannot be raised now. The Speaker has
accepted it and it is too late now for
me to give any ruling. It has already
been acceptéd : therefore that question
does not arise. :

Shri U. M. Trivedi (Chittor) : The fact
that the Speaker has admitted the
amendment as an alternative does not in
any way commit him ; nor does it mean
that it is in order.
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Mr. Deputy-Speaker : Not only has

the Speaker admitted it; the various

amendments were moved and the one

mzézh was out of order was ruled out as
such.

Shri Nambiar (Mayuram): Gene-
rally such motions or amendments
to be admitted subject to further scru-
tiny. Now, on scrutiny, we find that it
cannot be admitted as an alternative
resolution. Therefore, you can give your
ruling at this stage.

Pandit Thaker Das Bhargava (Gur-
gaon) : My first submission is
when the mover of the resolution him-
self says that it is quite germane and
he is prepared to accept it as an alter-
native, who are the others to say that
it is not germane ?

Secondly, when a resolution is mov-
ed that a ceiling should be fixed, i
essence it means that the disparities in
income should be removed. It is on the
same plane with the resolution.

Thirdly, whenever an amendment or
a resolution is moved, the proper time
to object is at the time, is moved.
When it has been moved, discussed and
a reply has been given, it is not correct
to say that it is not in order at the final
stage. :

Shri U. M. Trivedi : My contention is
briefly this. The original resolution has
been moved by the mover and it is in
possession of the House, though the
mover may desire to withdraw it, it is
for this House to allow him to withdraw
it or not. If the House is not prepared
to agree to that, it is none of his con-
cern to say that he would like to have
this amendment. We also feel that the
amendment that is sought to be moved
today is different in nature entirely from
the main resolution which has been
moved by the mover. In these cir-
cumstances, the House is not prepared
to agree to this proposition that the
mover may- be allowed to withdraw the
resolution. We do not agree to  that
course.

Mr. Deputy. er: Enough dis-
cussion has taken place. The first ob-
jection is that, ordinarily we admit these
amendments subject to their admissibi-
lity otherwise. This is not the case in
the present instance. The Speaker appli~
ed his mind, as it appears from the re-
cord, and one that was out of order was

ruled out of order. Therefore, that ob-.

jection does not bold good.
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The second objection is that the
original resolution was quite a_distinct
one and the amendment should have
some relation to the original resolution.
This is also not of much importance,
because one that substitute another
must certainly be distinct. Then again
there is relation. It was intended by the
original resolution that a ceiling should
be placed on income ; the amendment
that is before us, the substituted resolu-
tion, though it does not go to the whole
way is a step in that direction, but
seekd to narrow down the disparity.
Mr. Azad’s amendment wants that
we should move in that direction,
though we may not reach the  goal
immediately. Therefore, it is a step in
that direction and certainly germane to
the resolution that we have been dis-
cussing.

Thirdly, the mover also accepts that
it satisfies him to some extent. There-
fore, I rule that this is perfectly justi-
fied and in order and I am going to
put it to the vote of the House.

The question is : .

That for the original Resolution, the
following be substituted :

“This House recommends to the
Government to -take appropriate
measures to reduce the disparity in
income prevailing between the diffe-
rent sections of society in the
country.”

The motion was adopted.
Shri Nambier : The ‘Noes’ have it.

Mr, Deputy-Speaker : So half-hearted
was the voice, that it cannot be taken.
seriously. At any rat¢ they -are not
against reducing disparity. .

All other amendments are banned.
Now we pass on to the next resolution.

RESOLUTION RE. ENQUIRY INTO
WORKING OF INCOME-TAX
DEPARTMENT

Shri Kamath (Hoshangabad): Mr.
Deputy-Speaker, 2 curiously unexpect-
ed thread of harmony has rum, Sir,
through this day’s proceedings,  right
from the official resolution on the
Second Five Year Plan, through the ear-
lier resolution on the ceiling on  in-
&.oomes and now, Sir, this last one of the

y.





